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rules, ‘the. provisions of sections 804 to 819 of the Code of Civil- - 1900. -
- Procedure expressly apply to all sales of immoveable property.  Kersmsasr.
- Theé mortgagors and -persons claiming under them are the very 30w -
persons who need most the relief intended to be conferred on — ViNAvax..
- judgment-debtors, and any. other construction will defeat the
" main object of the legislation, which permits redemption even
- after sale in the ease of those Who are p1epared to ma,ke full com- V

» rpensa,tlon to the creditor. '

“ Agreeing, therefore, with the ruhngs of the Madras and Allaha-
bad High Courts, we are of opinion that the Court of first in-
stance was right in the view it took of the'applicability of section:

" .810A to sales in execution. of mortgage decrees. We, thereforc,
dlsch'u-rre the rule with costs. o R :

ORIGINAL CIVIL

Bcfore Sn' L. H Jenkins, thef J'ustwe, and M. J'ushce Russell.

,{_ESbA JACOB HAJI JAMAL (ORIGINAL PLAII\TIFF), APPELIANT, o, Tar - 1900. »
MUNICIPAL COMMISSIONER oF BO\IBAY AND_OTHERS (omeAn August 22,31
DEFENDANTS), RESPONDENTS.® = ‘

Mumczpaht _/—C’zty of Bomba,/ Mummpal Act (Bom. Act IIr ¢y' 1888),
Sac 297—Provision to make public street—Regular line of street.

In 1888 the Mua icipal Commissioner of Bombay prescmbed the revular line
“of a certain public street in Bombay, in accordance’ w1th the provisions of
. sectmn 297 of the Municipal Act (Bom Act 11X of 1888). - ‘

- Held, that it was not open to “the Municipal Oommlssmner in: 1893 to pre-

seribe a different line setting back the line preseribed by his predecessor. 7

! Tur plaintiff was the owner of a house in- Chunam Kiln road

near the Bhendy Bézér outside the Fort of Bombay.  He sued
for a declaration that the regnlar line of the said street was the -

line prescribed in 1838 by the then Municipal Commissioner, and

" ‘that the present Municipal Commissioner had no power to alter

- ‘this line, and he prayed for an injunction'restraining the de-

fendants’ from- compelling him to set bﬁck Ins house beyond the
'sald line.. - . S : : : S

_ The plamtlﬁ' complained that, in obedlence fo nohces _served
" on‘him on various occasions in 1899, he had been obliged to pulll
* Suit No. 604 of 1899 1 Appcal Ro. 1100. N
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down parts of his house. By 'a further notice, dated the 8th Jurie,

1899, the Municipal Commissioner required the plaintiff to set
back his hotse to: the regular lme of . the street:” as: marked
upon o cerbam plan. : - -

case Hagl .
4, The plamtlﬁ' says that the ]me reforred toby the said Muniocipal Com-

missjoner is not tho regular line of the street, but that the regular line of the . ‘

street 1s shown by the red line upon ‘the said plan, and that the same was
preseribed by the  Manieipal Commissioner, Mr, Ollivant, shortly after. the

passing of the Bombay Act III of 1888, * The said line, shown in blue upon the ' A

said plan, was purported to be prescribed by the subsequent Munieipal Commis-
sioner on or about the 13th of December, 1893, and the plaintiff submits that,

under the provisions of section 297 of the City of Bombay Municipal Act, a -

line can only once be prescribed as the regular lino of the street, and that it is
not competent for the Mumcxpa,l Comxmssxonel from time to time to alter the
line onee preseribed, '

“ 5. The plaintiff says that if he is obliged to set back his building to the
line prescnbed in December, 1893, and indicated by the said blue line, a large.
portion of his property will be lost to him, and ]us house will be far less v-ulu -

able than formerly.”

The defendants Wntten statement was as follows —

“1, . The defendants say that the line shown in blue upon the plan annexed to

the plaint if it corresponds with the line preseribed-by the Municipal Commis-
sioner in 1893 is the regular line of the street. The line shown inred on the
said plan was a line preseribed previously by the Municipal Commissioner,- but
the Municipal Commissioner having determined that it would be for the public

i

The followmg palaoraphs of the plaint seb forth the plamtlﬁ" s =

intérest to have the said street widened to a width greater than at one. time -

mtended preseribed and laid down the line shown in blue as the regular line

of the street. The defendants say that such action was' intra@ vires of the
Mumclpwl Commissioner, and that the allegatmns fo the contrary made in the .

plaint ate incorrect.”

The lower: Court held that the Commlssmncr had acted wnthm

‘his. powers; and. rejected the plamtlﬂ' g~ claim. The followmor o

judoment was given:—:

- CRrOWE, 7. —The questlon in this case is whether 1t s’ comipe- |

tent to the Municipal Commissioner to alter what is termed ‘thé

regular-line-of the.street after it has been once fixed. * Theré is
it dispute’that-in the street. in'question the line 'was prescribed

.

 after the passing- of the Act in 1888, and that a-new line for thef",‘
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P‘“‘POSES of - Wldenmtr the street has ‘been prescmbed in- 1893
- The plaintif’s counsel relies on the wording of section 297 of the

Act, which does not-specify that the Commissioner may prescribe

_such line from time to time, - But no power to.widen- a street is
conferred by section 297. That power is. given: by section 289
of the Act, which vests the public streets'in the Corporation, and

~provides that the Commissioner may from time to time widen;-

extend, or otherwise improve any such street. ~The putting back

- of the regular line of a street is obviously one method of widen:.
ing the street, and it is apparently open to.the Commissioner to
-take up "the land required either under the provisions of sec<

© - tion 296 or proceed under section 299. ~ It seems clear that, in the

absence of any restriction of his powers under section 297, he

must be guided by. the exigencies -of traffic. As Mr. Inverarity -
put it in the case of transfer of the Cotton Green ot any other

crowded mart from one part of the city to another, it is obvious
‘that certain streets might require widening, and to effect that; the
- regular linc would require alteration. -The object of that section;

moreover, is-not for the purpose of enabling the Commissioner to_

widen the street, but to ensure that the buildings shall be con-
/structed in a regular line.. I hold that it-was competent to the
o Commlssxoner to lay down the new line and direct that the claim
_ of the p]amtle be reJected with costs. SER

The plamtlﬂ' appealed

Lang {Advocate General) and Raz/ces for the appel Iant (plalnhff)

Starlmg and Jardme for the 1e§pondents (defendants)

JENK!NS, C 7. :—There i is, no dzspute as to the facts in thls

case for it is conceded that shortly after the passing of the City \

of Bombay Municipal ‘Act (Bombay Act III of 1888) a line on
-each:side of this.public street was. prescribed by the Commis-

sioner in accordance with the provisions-of:section 297 of the
- Acty. The only question is,-whether it -was open to the Comm1s- '

_sioner - to preseribe a different line'in' 1898, setting back the
-regular line of his predecessor ‘Mr. Justice Crowe has deter-

mmed this :in the afﬁrmatwe, and from this decree the. present )

¥ appeal is preferred
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The 297th section is part of Chaptei’ XI of the Act, which!

is concerned with the “regulation of streets,” and the several

aspects of this topic arc dealt with by separate and successive 3
groups of sections, Thus sections 289 to 298 treat of the  con-:

struction, maintenance and improvement of public streets”

sections 297 to 801 with the “ preservation of regular line in.
. public streets ”’; and so on throughout the chapter. .

Now in the first group we find the following powers vested in:
_the Commissioner (His Lordship read section 289 clause (2), and-
" continued :—) So that we find a check placed upon the exercise:

by the Commissioner of his powers of widening where the aggre--

- gate cost will exceed Rs. 5,000, 'We have no materials before us
on which we can form an opinion as to what the adequate cost -
of the contemplated widening will be. Nor is this the only -

“check which the section ‘prescribes; for the joint effect of sec-

tions 296, 297 is that the Commissioner cannot acquire the land

needed for the proposed widening except thxouoh Grovemment
who have an absolute discretion in the matter.

Tt is not concealed in this case that the purpose of settmg‘

back the redular line of the street is to widen it : it is not for -
the purpose of preserving the * regular line of that street”, for
that ex concessis was already ensured by the line which in ]888 i

was preseribed by the Commissioner under section 297. More-

over, this evidently was the-view presented to the first Court, for -
in his judgment Mr. Justice Crowe says: “ There is no dispute’

that in the street in question the line was prescribed after the

passing of ‘the Act in 1888 and that o new line Jor the pur pose of -
wzde;ng the sireet,has been prescribed in 1893.” But clearly the‘
purpose’ of section 297 is not to enable the Commissioner to -

widen a public: street—that power was expressly vested, as I have ‘

shown, .in the Commissioner by the earlier group of sections,”
subject to the checks I have mentioned—it is to'empower him to -

secure a regular line of street, an end already secured by the line

“attainment of which other-provision is made ; but this argument

B

*preseribed in 1888, It has been argued by Mr. Starling that we -
should not »1ntt_31fere with the action of the Commissioner under‘ :
- section 297, merely because it may- indirectly have aresult for the -

' appems to me- to overlook the admlssmns ;- for from them it
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 " IOglcaHy follows that thc eondltlons requiring and ]ustxfymo the
- exercise of the power contained in section 297 have no existence:
and: that the power is simply exercised in order to attain the‘; :

- ‘mdn'ect result. .

- It appears to me, therefore, thab on the true ‘construction of

~ the Act, the Commissioner’s action in the light of the admitted.
“facts is unauthorised. I come to this conclusion without having

recourse to the suggested canon of - construction, under which a
. power once exercised is exhausted, and the application of which

- in- this country has been supported by 1eference to the terms of
_ the General Clauses Act.

A For these reasons I am of opiniori that. the decree ,of‘ Mr.:

Justice Crowe must be reversed, and the iniunction sought must

be awarded.” The Corporatxon ‘must pay the plmntlﬁ’ s 'c'osts:

g throudhout

Russerr, J. —-Tho _plaintiff, it appears, has a house in Chunam
Kiln Road, near Bhendy Bazdr, which bears the municipal street,
o Nos. 15 to 19. During the year 1899 the plaintiff in consequence,
.- of various notices served on him by the defendants was obliged

: _to pull down a part of his house ad301nmg Chunam Xiln ‘Road.
- and will be obliged to pull down more in-order to rebuild hls
“~ house. By a notice, dated 8th June, 1899, the first defendant
- (the Municipal Commissioner) required the plaintiff to set back
 the building to the regular line of the street, meaning thereby a
- line sl_xown in blue upon the plan A to the plamt ‘The plaintiff,
- however, says that this blue line is not the regular line of the
street, but the regular line of the street is the one shown in red

- - on the said plan, which was preseribed by Mr. Ollivant, the then )
- Mun1c1pal Commissioner, shortly after the passing of Bombay

.Act IIT of 1888. The blue line on the plan purported to be
: 7 prescnbed by the then Mumclpal Commissioner on or about the

=7 18th of December 1893. - The effect of the alberatlon from the E
red to the blue line will be that the plamtlﬁ' will be compelled to

. i*set back lns house to a considerably greater extent.

The plamtlff contends, and this is the only questlon before us,

- 'tha,t under the provisions of section 297 of the City of Bombay
“. - Municipal Act (Bombay Act 11T of 1888) a line can only once be
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prescribed as the regular line of .the street, and that it is not. -
competent to the Municipal Commissioner f10m time to time to. .
alter the line once prescribed.

Section £97 of the City of Bombay Municipal Act 1888, pro-'
vides as follows :—* (1) The Commissioner shall prescribe a line
on each side of any public street within which, except under the’
provisions of section 810, no portion of any building abutting-
on the said street shall, after such line has been prescmbod be~
constructed. ” Ce

S a(2) A line s so preseribed shall be called the 'fégxflz@fllinézof‘
the street.” ‘

Readmu pararrraphs ¢)] and ) of the section togethex, 1{',
would run as follows :—*“The Commissioner shall prescribe the’

. regular line of the street on each side of any public street within -

whlch no portion of any building abutting on the ‘said street
shall, after such regular line of the street has been ptescmbed 8
be constructed.””  No option is left to the Commissioner to pre-~’
scribe the line such as you find in section 296 as to his acquiring
premises. - The word plescrlbe implies, as it seems to me; a’ '\
certain immutability.  The word ‘“regular® carries the same
implication. In Johnson’s dictionary to  prescribe” is “to set
down authoritatively.”’ ¢ Regular?® is  agrecable to rule; con-
sistent’ with the mode prescribed.” If the framer of this sec<

_ tion. really intended to empower the Commissioner from time’ :
- to time to draw the regular line of a street, I cannot thmk thab

he would have framed it in such telms

In the former Act (Bombay . Act TII of 1872 section 163) the -
words used are: “the line of the street” or the line of the
adjoining houses or buildings.”” This was evidently taken from
section 68 of 10 and 11 Viet., cap. 34, “Towns Improvement
Clauses Act, 18477, where the words are: ““the line of the
street or the line .of the adjoining houses or buildings’’ In -
the Metropolis Manaorement Amendment " Act, 25 and 26 Viet.,~

-cap. 102, sec. 64, the words are: “ It shall be lawful for the

Metropolitan Board of Works to require the same (bmldmg)
to be set back to such a line or in such a manner for the im- "
provement of any street as the said Board shall direet.” "Sec- -

-
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tlon 75 of tha,t Act prov1des that no bu1ldmg, &e., shall W1thout <190 5
the consent .in: -writing of the Metropolitan’ Board of. Works,, m :
“be erected ‘beyond the' general line of buildings. in -any street, ) i Mumcnm,
&c.,. Section 155 of the Public Health Act, 1875 (38 and 39 . s‘foums
Vlct' “eap. 55), provndes (¢nter alia) that when any house, &e.,” - Bgﬁigr
has been taken down in order to be rebuilt or altered, the urban
authomty may - prescribe the ling'in which any house or bmldmg'[
or’front thereof is to be built or rebuilt. * In sectlon 16 ‘of ‘the.
Pohee ‘and Improvement Act (Scotland), 1862° (24: and 25 Vlct
Q cap 101), it is provided: “The Commlssmner may reqmre the
" house or building to be set backwards on or towards the line of -
the street or the line of the adjoining houses or buﬂdmgs The
words in the present section are stronger (and I must presume .
“were mtended to be so) than those i in the sectlons I have above '
referred boo - o . B . -
The next questlon to cons1der is whether sectxon 297 and the
followmg sections down to section.301 inclusive ‘should be ‘con-
strued as coming within the powers given to the Commissioner :
by section, 289, clause 2, undér the words . “ He may also from
tlme to time Wlden ‘extend, or otherwise improve any such street, -
C&e? T do not.think they do. The scheme of the section 289
and the fo]lowmg would seém to be this.: the Commissioner
“may from time to time widen or otherwise 1mprove streets, . &c.
~ From-time. to time he, may acqmre lands having regard to
sectlons 90,91 and.92.. TFor this purpose he shall have what an
engmeer would call a Workmg line to go by.: section 297 et seq..
“providé for it. ~The heading preserva,tlon of reo‘ular line in
public streets” of that sectxon may be looked at in_case of &
dlfﬁculty of construction : see Hammersmzt/z &e., Roilway Com="
“pany v. Br cmdﬂ) Lang v. Kerr Anderson &' Co.® ; and Queen Vs, B
- Local -Government Board®. 1 eannot think- that the framer of
these sections (297, &c.) intended that “the line of streets in . :
Bombay should ‘depend - on  the: 1dlosyncracles of the 1nd1V1-
dual Comm1ss1oner. L Sl S

~It 1s obvmus that it was 1ntended tha,t the powers to acqulre
land under sectlon 296 are very different to the powers to set .
1 68 69) Ls R WA HL L, 171 at p.203. % @ (1878) 8 Ap Cau, 529, a.tp 53@

1 g (‘3)(1882) IOQ B. D. 309atp 2L, o s
gER 1303—2 o St
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- back under sechon 297 and the following see’uons and 1t appears

to me that the draughtsman intended to use apt words to _bring
out that difference. I have been unable to find"any case\w“hleh
directly bears uponthis point, but I would mention that in
Tear v. Freebody® the regnlar line of buildings in the street in’
section 143 of 18 and 19 Vict., cap. 120, was held not to meaué,
strict-mathematical line, but a substantially regular line; and in :

Schulze v. Corporation of Gallashields® the expression ¢ regular
line of the street”” in section 162 of the Polico and Tmprovement
‘Scotland Act, 1862, above referred to was held to mean the line
of the buildings forming the street, and not a line'indicating that
part of the street which is . dedicated to the public as a highway.-

If the Commissioner has power from time to time to alter the

regular line of the street .it-appears to me that grave cases

of hardship might arise. For instance, suppose a- man buys’ a- :
building abutting on a public street, which is within the regular -
line thereof and he. buys it on the supposition that one regular -
line of tho street has already been ﬁ‘zed ; after the purchase
circumstances may arise under section 298 which empowers the ,

ment is corjrect, the ‘Commissioner m1ght by a stroke of the pen’:
on the map, deprive the 7. chaser of part or even the whole of

the building he bought. -AJain,a man might purchase a build-

mg in rear| of the regular hne of the street intending to rebuild ;
ib on the su yposition that that regular line was fixed. Could the
Commissioner alter that re"ular line so as to compel the purchaser
to set forwhrd his building as far as the Commissioner, by his -
new line, mwht “determine ? Other pra.ctlca.l objections to the
construction sought to be placed 6n- sectlon 297 by the defendants

. .may, no doubt, suggest themselves.”" 5

“1am of op1mon this appeal must be allowed with costs.

i

: ' o Appeal alloweti
_Attorneys for pla,mtlﬁ —Messre Little & Co. . g N
- Attorneys for defendants : i—Messrs. mefo;d B;o’wn &46'

@ ass4c, Be (N, 8 228 o (>(1395) Ap Ca., 666




	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 

